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Heard Mr.S.GChesh,leained csunsel apgpearine

7. @RDER. DATED 16,12,2883.,

ff_r _@:he Appliceant Applicant has filed this
0.A, ®eing agyrieved oy the Office Crder

dated 21st Qcteser, 206 3;which was suessequently,
amended vide office erder dated 27th Nevem‘oer',
2683 ey Respendent Ne.2 attaching the Applica‘r/);
te JNV,Keen jhar till the end ef current
academic year i,e. 3lst March, 2884.puring

the discussien ef the matter,it revealslthat
the Applicant had net exhausted the ‘
departmental remedies aval lasle te her in

this reesard, fer redressal ef her grievances
arising eut ef the erder passed by the Res.
Ne,2 dated 21.10.2003 and 27.11.2083.In the
circumstances, the applicant is directed teo
suemit her resresentatien te the cempet "

autherity in this reeard and en ILe~ =l
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@ representatien,the cCadpstent Autiterity

sheuld dispese of the same with & ressened
order within a peried ef 15 days frem the
date ef receipgt of such repres=sntatien,The
Applicent is recerted te oe on leave frem
22nd Octeser, 28003.Learned Senier Standing
Ceungel ceuld net cenfirm whather the
leave appl icatien has seen received oy
the RespgenNdents.In any case,as and when
the leave applicatien is received sy the
Res.ondents, they are directed te sanctisea
the {Zve, as dUe and esdmissiele te her till
the dis esal ef her regresentaten as
stated ameve;which sheuld ee susmitted ey
the Applicant ey 7 €ays hence,This Qriginal
Applicatien is dispesed ef with the amove
eoservatiens and directiens,at the admissien
stage No c®sts,

ceples of this order}al-ngwith ceples
ef the o.A./be sent te® the Resgondents and

free coplies of the order oe given to learned.
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